
123 Indian Capper Corporation M ARCH 
( Taking over etc.) BUI 

M R. SPEAKER : T he question is :

“T h a t leave be granted to in trodu tr 
a Bill further to amend the Contingency 
Fund of India Act, 1950 *’

The motion was adopted.

SH R I K  R. GANF.SII 1 nm oducet 
the Bill.

SIATEMENTT re CONTINGENC Y FU N D  
OF IN D IA  (A M E N D M L N i) O KD IN  \N ( E

1̂ 72

T H E  M IN ISTER  O F STATL IN  N IL  
M IN ISTR Y  O l FINANCE 'SH R I K R 
GANESH) . I beg to la \ on the Table an 
explanatory statement (Hindi and Lnghsh 
versions) giving reason* lor immediate legisla
tion by the Contingency Fund of India 
(Amendm tnt) O rdinance TJ72, a i icquued 
under rule 71 (1) o f th r  Rules of Procedure
and Conduct o f Business in Ix>k Sahha 
[Placed i« Library. See No L I -'-1565/72 )

INDIAN C O PPER  C O R PO R A T IO N  
(TAKING O V E R  O F M A N A G E M E N l) 

BILL*

T H E  M IN IST E R  O F S’lA T E  IN  I HE 
M IN ISTR Y  O F .VI EEL AND M INES 
(SH RI SHAH NAWAZ KHAN) I beg to 
move for leave to introduce a Bill to proMcle 
for the taking over, in the public interest ol 
the management of the undrt taking ol tin 
Indian Copper Corporation Limited pending 
acquiston of that undertaking

MR. SPEAKER : I'he question is

“ That leavt be grciiitcd to introduce 
a Bill to provide for the taking over, m 
the public interest, of the management of 
the undertaking of the Indian Copper 
Corporation Limited, pending acquisition 
of tha t undertaking."

The motwn was adopted.

SH RI SHAHNAWAZ K HAN : I 
introducet the Bill.

STATEM ENT re. IN D IA N  C O PPER  C O R 
PO R A TIO N  (TA KIN G  O V ER  O F 

M ANAGEMENT) O RD IN AN CE 
1972

T H E  M IN IST E R  O F  STATE IN  T H E  
M IN ISTR Y  O F S I EEL AND M INES (SH RI 
SHAH NAWAZ KHAN) : On behalf of S im  
M ohan K um aram angalarn, I  beg to lay on the 
Table an explanatory statement (Hindi and 
English \rrsions) gm ng leasons for immediate 
legislation o f the Indian Coppei Corporation 
(Taking o \e r of Management) O rdinance 
1CJ72. as rrqu irrd  undei rult 71 ( I) o f the 
Rules of Proc tdu re  and Conduct of Busmens 
in Lok Sahha [Plated tn Library See No.
i ,r -  ir>t>f’/7u ]

DH.lil CO-OPLRMlVL sOt'ir/IILS 
HILL*

1 HE M IN IS IL K  O t  M A I L  IN 1 HE 
M IM S  IK Y  O F A G R IC U LI I ’RL (SH R I 
ANN \S*\HEB P SH1NDE; * I l>eg to move 
lor lrj\«* to m tiodm e a Bill to lom olidate 
and amt*nd thr law, relating to <o»operati\e 
societies m the Union tem torv  of Delhi

M R SPLAKLR rl he quc siion is

* I hat leave bt granted to introduce 
a Bill to t onuolidate and am tnd  the law 
i r latino to »o-operati\e vwictir* in the 
Union K rntory of Delhi

1 he motion um  adopted

SH RI ANNASAHEB P. SH IND E : I
introduce^ the Bill.
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M A R IN E PR O D U C TS E X PO R T  DEV ELO P
M E N T  A U T H O R IT Y  BILL— Contd.

•♦ S H R I RAM ACHANDRAN KADAN- 
NAPPALLI (Kasergod) : M r. Speaker, Sir, 
I rite to support the M arine Products Export 
Development Authority Bill. A t fa r as K erala 
is concerned, it is a very welcome measure. 
I believe tha t w ith the im plem entation o f this

t  Introduced with the recommendation of the President.
♦Published in Gazette of India Extraordinary Part I I , Section 2, dated 29.3.72. 
♦ • 'I’he original speech was delivered in M alayalam .
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Bill more and more fishing facilities can be 
provided to K erala which exports a  m ajor 
share of marine products This Bill provides 
for financial and other assistance to the people 
who use mechanised boat* and other equip
ment.

When you compare K erala with other 
States you will find that K erala has got a 
very long coastline. Therefore I request that 
the headquarters of this Authority that is 
going to be set up as provided in this Bill 
should be at Canannore in Kerala from where 
20 per ccnt of the exports o f marine products 
take place. Today, Sir, in the m atter of 
getting mechanised boats K erala is facing 
many difficulties. To improve the production 
of marine products which gives us a lot of 
foreign exchange it is very necessary that the 
poor fishermen should be given all assistance.

Sir, K erala is a  backward State. Port 
facilities are not available to the fishermen. 
Port facilities should be increased and the 
fishermen should be given more mechanised 
boats. I f  only this is done we can achieve 
development of export of marine products. 
W ith the passage of this Bill I am sure we 
will be able to export more marine products 
and earn more foreign exchange.

T he small fishermen who use mechanised 
boats should be allowed to have their existing 
facilities. Bigger fishermen who run large- 
scale fishing industries should not be allowed 
to  interfere with the working o f the small 
fishermen.

As I have already mentioned, K erala has 
a  long coast line and from that point of view 
ttn‘« Bill is a  very welcome measure. Before I 
conclude. Sir, I  have to bring to the notice of 
the Governm ent tha t the small fishermen who 
go fishing into deep sea very often lose their 
lives due to bad w eather. I  request Govern
m ent to make some provision for the welfare 
o f the families o f such fishermen. I  suggest 
th a t the  cess should be reduced to one per 
ccnt and the fund so collected should be 
used to improve the standard o f living o f the 
small fishermen.

W ith  these words, Sir, I  oncc again sup
po rt th e  Bill.

•SHRI S. D. SOMASUNDARAM
(Thanjavur) : Hon. M r. Speaker, Sir, while
introducing the M arine Products Export 
Development Authority Bill yesterday, the 
hon. Minister referred to the performance 
o f the fisheries industry during the period 
1961 to 1972 and also spoke in perspective 
about the industry upto 1979. He was adduc
ing various reasons for establishing the 
central institution of the M arine products 
Export Development Authority Bill. He was 
justifying th r action of the Central Govern
m ent for taking over the development o f the 
industry which is in the S tate sphere of 
activities.

As you know, Sir, the subject of fisheries 
is in the State List under item No. 21. 
U nder item 31 of the C oncurrent list of the 
Constitution, the Central Government have 
come forward with this legislative proposal 
for creating a  central agency. Ju s t because 
the doors of a house are kept ajar, can you 
rush in without even observing the element
ary courtesy o f knocking a t the doors ? I 
doubt whether the Central Government 
consulted at least the maritim e States before 
bringing forward thij measure. O n the other 
hand, the Central Government are vigilant 
in increasing their revenue and solely guided 
by this motive, they have come forward with 
this Bill.

Sir, there is a declaration in the Bill that 
it is expedient in the public interest that the 
Union should take under its control the 
m arine products industry. Let us see what 
the Central Government have done for the 
development of fisheries in public interest. 
There are so many developmental schemes 
which have been incorporated in the Fourth 
Five Years Plan which are to be implemented 
by the Central Government. Have they 
implemented anyone of them in full during 
the first two years of the Plan ? T he proof 
o f the pudding is in eating. I  am  not saying 
this ; the Planning Commission itself in its 
m id-term appraisal has draw n the attention 
o f the Government to the many deficiencies 
and  drawbacks in the implem entation o f 
schemes so far as fisheries development is 
concerned.

I will enumerate some figures to prove 
my contention. In the Fourth Five Year

•The original speech was delivered in Tamil.
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Plan, 5100 mechanised boats are to  be intro
duced in the industry. But so far during the 
two years o f the Fourth Plan, only 1529 
mechanised boats have been introduced. T he 
Government of India are creating this agency 
for augmenting the exports H ow can this 
agency achieve this lauddblr aim  without 
increasing the productivity * I f  you want to 
export more, you have to catch more fish and 
for that purpose deep see fishing is to be 
encouraged. Tor the success m deep sea 
fishing you have to provide trawlers In  th r 
Fourth  Plan 300 trawlers are to be supplied, 
bu t so fa r not even one has been made avail
able to  the industry. The Government h a \e  
ju s t placed an  order for 40 fishing vessels with 
two firms and nobody knows whrn they will be 
m anufactured SimilarK, w ith a view to 
providing berthing facilities for mechanised 
boats, theie is a scheme for expanding the 
m ajor harbours in the country f he alloca
tion in the Fourth Plan lo r thus purpose is 
1350 lakhs of rupees, but only the paltry sunt 
of Rs. 29 lakhs has> been spent on the expan
sion of m ajor harbours Foi example, M adras 
harboui is the oldest haitxm r m Indian sub
continent and the scheme for its expansion 
was sanctioned in 1968 This is not i S t i t r  
scheme. 'Ib is  is a central scheme Hut the 
piogress is slower than snail's pare I wonder 
w hether the snail its*If will be put to shame 
bv the slow progress m implementing the 
cenlial schemes I do not know when the 
M adras harbour expansion project will lie 
completed. O ut o f  th r allocation rrude 
during IV  Plan for the development of minor 
ports, only 38 3 %  has been spent up* ill now 
Hie M inister was talking about lack of 
m arketing facilities so far as fishing industry 
is concerned. f o r  expeditious and safe 
transportation of fish, 20 refrigerated rail 
wagons are to be built during the Fourth 
Plan penod and a  sum of Rs. 100 lakhs was 
the allocation. I t  is regrettable that not even 
one refrigerated wagon has so fa r been built 
and a  sum of Rs 12 lakhs has been spent on 
tins. T here are some worthwhile schemes for 
expanding and  developing the C entral Fish
eries Research Stations, fo r which purpose 
the Fourth Plan allocation is Rs. 320 lakhs. 
O u t of this only 29 lakhs have been spent.
I  would like to know w hether the Research 
Stations will ever be expanded if  this is going 
to  be the progress. In  the Fourth Plan 
period, 7 research projects are to  be under
taken for effective utilisation o f available 
resources to tackle the various im portant

problems facing the fishing industry. The 
Planning Commission has stated that the 
progress under these schemes is more or less 
nil. There are so many schemes on paper, 
but not even one scheme in full has been 
translated into a  reality My intention is not 
to blame the centre for all the ills o f the 
industry. But the Central Government is a 
vast organisation comparable to Himalvas 
Can you cover Himalayas with a  blanket if  
the Himalayas catch co ld? If  the Central 
Government clothed with all powers and 
having enormous financial resources at their 
command fail to do what is expected of them, 
where does the remedy h e?  If a single man 
catches cold, you can cover him with a 
blanket, but not the Himalayas This only 
shows that the Central Government take over 
tasks bevond their physical capability and as 
a result f n l  nnseiablv m fulfilling the objecti
ves If th r  C’e n tn l Government hnd tune to 
think it over objectively, they will realise 
that they should take over only those thinsfs 
which they ta n  do successfully

In  comparison, let us see what the Stite* 
have Jo  ic f  >t this industry Hie I m rth 
Plan allocation foi lam il Nadu for fisheries 
is Rs 730 lakhs O ut o f Rs 100 lakhs 
allocated in l% ()-70 the lam il N adu 
Government «pent 1 ikhs of rupees and 
out o f Rs 137 lakhs allocated in 1970-71, the 
Tum i Nadu Government had spent Rs 174 

lakhs, more then the alloc it ion made by the 
Centre Similarly, the K erala Government 
had spent Rs 121 likhs o>it of the alloration 
of Rs 100 lakhs in 1969-70 and Rs 152 lakhs 
out o f the allocation of Rs 147 lakhs in 
1970-71 Both these State Governments have 
spent more than th r  allocation in 1970-71 
It is rrally  regrettable tha t Centre has not 
spent even one-fourth of the allocation. 
D urm g the fo u r th  Plan, the target o f 
mechamshed boats fo r Tam il N adu is 1000. 
In  ju s t two years, the T am il N adu Govern
ment have given 395 mechanised boats to 
the industry O u t o f the target o f 1600 
mechanised boats K erala G overnment have 
introduced in two years 495 mechanised 
boats. T he State Governments a re  determ i
ned to  achieve the plan targets, but the 
Centre has failed miserably m  this regard. 
For central and centrally sponsored schemes 
the Fourth Plan allocation is 34 crores o f 
rupees, ou t o f which the turn o f Rs. 5 crores 
has so fa r been spent.
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As I pointed out a t the out set, the 
C entre is taking over tasks beyond its capa
city. I t  would be in the interest of the whole 
nation tha t the Central Government realise 
this. For example, there are only eight 
m aritim e States in the Indian sub-continent. 
This Authority could as well be a jo in t ven
ture o f these 8 maritim e States instead of the 
Centre Government creating this under its cont
rol. There will be better cooperation and co
ordination between the maritim e States in the 
public and interest o f fisheries, industry. But, 
no, the Central Govt, should have everything 
in their hands. The Central Government pro
fesses day in and day out that it is the repre
sentative government of the poor people. Are 
the Government true to what they say ? In  
this Authority, have they given representation 
to the fishermen's cooperatives so that they 
can ventilate the problems of fishermen so far 
as the development of industry is concerned ? 
T he answer is no. Hut it is specifically stated 
that there will be representative of th r dealers 
on the A uthority. If we raise this question, 
the hon. Minister mas quotr chapter and 
verse from the Hill and say that there is a 
provision under which the Central Govern
ment may nominate anyone they like, includ
ing the representatives of fishermen’s coopera
tives. My point is, when you have particular
ly made a mention of the dealers' representa
tives, why should you not mention that there 
will be representatives o f fishermen'* federa
tion of cooperative societies also on this au th
ority? I would, in conclusion, say that the gap 
between precept and practice should be 
narrowed so far as Central Government is 
concerned. The Central Government should 
be selective m undertaking responsibilities 
which they may not be able to discharge in 
full. I f  the Central Government realise their 
limitations and their capacity to implement 
the schemes undertaken bv them, it will be 
good for the nation. W ith these words, I 
conclude my specch and I am  thankful to 
you for giving me an  opportunity to  say a 
few words.

M R. SPEAK ER : I would request hon. 
Members not to take more than five minutes 
each and ju s t to make their suggestions so 
that we may keep to the time schedule. This 
Bill has taken longer than the Business Ad
visory Committee thought it would.

SHRI B. V. NAIK (Kanara) : Mr. 
Speaker, Sir, this is a Bill which has been 
sponsored or piloted by the Ministry of

Foreign T rade and, therefore, I  feel that, to a  
substantial extent concentrating upon the 
problems of fishermen, would not be very 
relevant here. Since it is for the purpose of 
earning more foreign exchange, naturally, I  
am not surprised when in the definitions, 
while everything else —Authority, Chairm an, 
conveyance, dealer etc.—has been defined, 
there is no definition of the principal person 
to whom this should have the maximum 
am ount of concern.

Sir, in the Statem ent o f O bjects and 
Reasons the purpose for which this Bill has 
been piloted has been stated and there is a 
clear admission that as yet the entire fishing 
trade or the fishing industry or the profession 
as such not been regulated. I  see a substan
tial am ount of neglect as far as fishermen are 
concerned. I come from an area where the 
number of fishermen will be about 50,000 to 
80,000 spread over a coast-line o f about 80 
miles.

I also come from a coast to which the 
maximum number of mackerels in the urban 
sen are attracted. There is a research also 
going on as to the reason why the mackerels 
as fish arc being attracted to this particular 
coastal tract of 10 miles in distance.

Yesterday, one of the Members of the 
Opposition was expressing a  tremendous 
amount of foncem  that a concern that cer
tain variety of fish in Delhi m arket is sold at 
Rs. 4 per kg. and another variety of fish is 
sold at Rs. 8 per kg. and he was shocked 
that fish is such an expensive commodity as 
far as Delhi urban consuming centre is con
cerned. I mav point out th a t in our district 
where fish trade has not been perfectly orga
nised, sometimes fish happens to be one o f 
the cheapest commodities and is sold a t the 
rate of 12 to 15 Kgs. for a rupee. W hile I  
would like to sympathise very much with the 
consumers of D elhi-----

AN H ON . MEM BER : Where i* that ?

SH R I B. V. NATK : I t  is right in  India, 
in mv constituency, where 100 mackerels are 
sold for a  rupee during a  certain season, and  
tha t season will be in the m onth o f M ay.

In this connection, I would like to say 
that while you have given predominance to 
fish like pomfret, Bombay duck, bream, crabs,
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etc., th r  mackerels should also, since it is a 
very tasty variety of fish, find itself as one of 
the items for the exploration of th r export 
potentiality of th a t particular variety of fish.

Coming to the condition of fishermen, 
unfortunately, they have not got a sort of 
political power. O ne o f th r reasons is that 
fishermen are spread entirely throughout the 
coast and, therefore, their habitation is con
fined only to a  distance of 1 or 2 miles from 
the sea-coast. All our Assemblies and consti
tuencies do not spread out along the si-a-coast 
line but they spread out horizontally. Na
turally, they have turned out to be one of th r 
most exploited sections of the Indian society. 
I t  is not necessary for us to find out why they 
are exploited. But they have been exploited 
by their own people.

We find, in the S tate of Mysore, the 
D epartm ent of Fisheries there has been giving 
about 150 to 200 motor boats. Whom do 
they give ? They give to groups o f fishermen, 
4 or 5 o f  them , and these groups are not 
registered bodies. They are not firms ; they 
are not legal entities ; they are not corporate 
bodies. They are nothing. But still they are 
given the boats. Even though certain regis
tration numbers are given fo r these motor 
boats, they are given to certain groufw 
o f people who are not at all registered. 
They quarrel between themselves. So, the 
first and foremost thing is that fishermen have 
to be registered as corporate bodies and, 
thereafter, these boats should be given to 
them. Otherwise, there will be a continuous 
quarrel between th'-m.

T he financial condition of these fisher
men is very bad. They are the most ex
ploited section of the society. As you know, 
big fish eat small fish, and there are sharks 
who eat big fish even. M uch o f the entire 
fishing trade, commerce and industry as well 
as its export to Bombay and other places, is 
entirely in the hands o f those people who are 
neither the producers nor the consumers. 
These are th r people who ought to be, by some 
means or other a t least in the export trade, 
eliminated. Let us take the case of M anga
lore. They are the men who purchase and 
ex p o rt.. . .

M R . SPEAKER : The hon. M em ber may 
please conclude.

SH R I B. V. N A IK  : I  m il finish in 
three or four minutes. I  am the only mem
ber speaking on behalf of Mysore State.

We have a population roughly o f about 
two lakhs o f people in  the entire coast o f 200 
miles o f the State o f Mysore, I would point 
out here th a t almost all the Authorities that 
have been started by the Government o f 
India ltavc got their establishments in all 
other places except in the State o f Mysore. 
T he coastal line of the State o f Mysore 
may not have been exploited adequately. But 
then it has tremendous potentialities. Yester
day, my hon. friend, M r. Stephen, wax sug
gesting that the location o f this A uthority 
could be somewhere cvm  in the State of 
Tam il N adu. While I would wehome K erala 
or Tam il N adu fo r this, I would also request 
tha t the district o f North K anara or South 
K anara where there is potential for further 
development should be given a consideration 
by the hon. M inister for the location of the 
headquarter*.

At this stage J would say that the entire 
trade o f the M arine Products Export Deve
lopm ent Authority will tourh only a  fringe 
o f the people. O ut of about 100 fisher-mcn— 
I am subject to correction as far as the statis
tics are concerned - it is not a very large 
num ber of people who arc engaged in fishing 
trade, it is not a very large num ber o f people 
who deal in tuna and other varieties o f 
fish. In  spite o f the best o f intention*, it will 
only touch a very small section, a fringe o f 
the fishing population and tha t too fishermen 
of highly spet ialised nature. U nder the cir
cumstances, I would suggest th a t it would be 
proper, for the purposes of earning for our 
country adequate am ount o f foreign exchange, 
to enhance the funds— they are providing a  
recurring expenditure o f  R v  12 lakhs and a 
non-recurring expenditure o f Rs. 2 lakhs. I  
would suggest tha t, if  the hon. M inister in 
tends to  levy only one per cent, it  will not be 
out o f the way—since fishermen still happen 
to be the most neglected in our society, parti* 
culariy in the coast— if you even recover a t 
the ra te  o f three per cent and then  utilise it 
not only for the purpose o f export b u t also 
fo r the purpose o f regulating and directing 
the in ternal trade, the  trade in  the inland 
m a rk e t; by this, a  lot o f service will have 
been done to the fishermen.

I welcome centralisation in this behalf
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though centralisation may not be thr imme
diate solution, yet I welcome it because some 
body would be regulating the fishing trade 
which ha* been completely neglected over the 
last many yean. I, therefore, welcome this 
and support the Bill.
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“The Central Government may, by 
notification in the Official Gazette and 
for reasons to be specified therein, direct 
that thr Authority shall be dissolved 
from such date and for such period as 
may be* specified in the notification.”
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m  sr^rnr 1 1  t  ^Tf?rr g  f%
<fTS fR k  'TT̂ T JTTcppT f t ,  ?ft * ft

^ t  ^K T  ®FT WffT «r?T 
ffT ^T  3PTT t  a rk  ^  3 fT  ¥ f r  
w r s t f t  ?fr T O fft t  i srrsr ^ rs t f^ r  4 0  
s k t?  w f  % s t r ' t f t  z z f t  s rm ^ fr  
|,? r * r  *?r o t t o  ?- r r  % $*r
3nrr??ft srft *g ? r t t o t  s s r  ^  1 i  
ap?3H *m  % s*p r>  s*r*r ^ r p -
?tw, 5*r% t t  * f tt  s ta r  i

3?TS3ff ^  T 5rcr  » ^ T  ^3fT $

f a f e r  f r  fa*for ^  ^ T
arm *TTffT f»T% 3t«P % TT^TR £T
*r% i f^g p s : ^ r e r  % *r s t *  *r p r  

Srft 3TT3T ^  ^  ft*T3R
garr fc, WfTT fTT a m  ^  m  
TRrhî  s fk  * f c  ir?r w t  & f r  r n  h % -  
re * r 5Pt ^ r  t t  fz r k  f ^ n  's tt 
I ,  w  *p r v t t  f^ T T m  * $ t  $  i

3T«37 % *TFT $  S*T fa^T T r 5TJT«f̂  
sf̂ fTT fT I

SH R I K .P. U N N IK RISH N A N  'Badagara) 
r<M*—

MR. SPEAKER . \f»ur nainr is not here

SH R I K. 1’ U N N IK R ISH N A N  * We 
were asked to give you th r names direrflv. I 
would rrquest yon to givr us some time

SH R I K. SI fRYA VARA YANA (Kluru; : 
We asked th r  Deputy M inister for Parliamen
tary Affair* and h r asked us to send our 
name* direct to you.

MR. SPEAKER : You must have some 
Bvstrnu of doing th r  work

T H E  DEPUTY M IN IST E R  IN  T H E  
D EPA RTM EN T O f PARLIAM ENTARY 
AFFAIRS (SH RI H. SHANKARANAND) : 
T he hon Members have not given their 
names. I am telling this in their presence.

S H R I ATAL BIH A RI VAJPAYEE 
(Gwalior) : They are also saying it in  our 
presence,

M R . SPEAKER : All of you are talking
in my presence. Mr. Unnikrishnan.

SH R I K . P, U N N IK R ISH N A N  : M r.
Speakei. I, for one, welcome this BiU. .  .

M R. SPEAKER : T h r hon. M em ber may 
continur after lunch

13 hrs.

The Lok Sabha adjourned fo r Lunch t i l l  Fourteen o f 
the Clock

rht UK Sabha rt-aistmblcd after Lunrh at ftie 
minutes past Fourteen of the Clock.

[Mr. Deputy-Spkakrk in th« ChavJ

M arine Products Export Development Autho
rity Bill -('ontd

SH R I K P U NN IK RISH N A N  . M r 
Deput j -Speaker, Sir, I unreservedly welcome 
th<- Marine Products Export Development 
Authority Bill, 1^72. This Bill has come not a 
day too soon, became not only the marine 
exports indm trv i» facing a  crisis, hut it also 
happens to have come at a  critical juncture 
of our historv. I have another reason for 
bring gratified about it, because I belong to a 
State which has contributed more than any 
other State to the development o f m arine 
exports, both in volume as well as in value.

The Indian sea food industry and that of 
Kerala entered the world market in 1962. 
Since then, we have been able to m aintain a 
continuous lead and, therefore, I have an 
additional reason for being gratified over the 
introduction of this very im portant Bill. But I 
would urge the Housr and al*o the Ministry 
of Foreign T rade to view the problems con
fronting this industry on the larger canvas of 
our own economic development. T here are 
additional reasons also for this, because after 
the victory in Bangla Desh and after the 
recent Indo-Pakistan war, we have really 
emerged as a maritim e power between 
Singapore and the Suez. We have seen in 
history tha t m aritim e powers have not emerged
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because of the strength of the Navy alone bu t 
also on the strength of m erchant marines and 
in modern times also with the development of 
the fishing industry. I  would invite th r  
attention o f th r  House to a book called 
“ Russia looks to the Sea” by M r. David Fairhall, 
th r  defcTicc correspondent of the Guardian. He 
has drvotrd  onr whole chapter to the Russian 
fishing effort and has pointed out how during 
th r  short span o f seven or eight years, Russia 
has rmerged as the third biggest fishing nation 
in th r world, next onlv to Peru and Japan . 
According t<> th r  statistics of “ Year hook of 
fisheries statistics’* th r Russian marine pro
duction has gone up from 2.5 million tonnes 
in 1958 to more than 8 million tonnes. T hat 
is how Russia has rm ergrd as a big maritime 
jw>wrr.

Since wr have a long coastline and parti
cular w  ogr.iphit al position and there a rr 
immense possibilities I t  can contribute not 
onlv to mu marine exports but also to th r 
drvrlnpinrnt of our total national rconomy 
and our own international position, 1 would 
urge <h<“ in hi Minister to take a larger virw 
ol these thing*;

Rut T hud that in daust 10, while five 
m rnihrrs a rr proposed to represent th r 
e i o iu tm K  Ministries, rep ievntativ rs from the 
Ministries ol Defence and Kxtrrnal Affairs and 
the Planning Commission have bern left out.
1 ,tr« surprised at this, because as th r hon. 
Minister very wrll knows, there arc manv 
aspects of this industry which involve close 
Consultation and liaison with these Ministries. 
T h rrr  is another reason also whv the External 
Affairs Ministry should be brought in, because 
the question ol fisheries jurisdiction and its 
limits have been subject to an international 
debate rvei since 1958 when It eland raised 
the problem Several Geneva Conferences 
have taken place. It is of vital importance 
to the growth of out industry which hopes to 
export about Rs. 100 rrores worth of marine 
products in a few years’ time.

Talking about this industry in India, I 
am  sorry to say that certain unfortunate 
developments have taken place. I am referring 
to the dosing dowu o f a number o f marmc 
export units in Cochin due to unfair competi
tion which has entered into this sphere. 
W hile on the one hand, our Government 
talks continuously and against incessantly 
monopolists, I  cannot understand how the

Government of Ind ia  or the M inistry of 
Foreign T rade can allow big monopolists to 
enter this industry. T he Indian L eaf Tobacco 
Co., the Indian  Tobacco Co., DCM , Britannia 
Biscuits and even an international monopoly 
like th r Union Carbide have bern allowed to 
enter this sphere w ith disastrous consequences 
for the small exporters. I  hope the hon. 
M inister will take note of this development.
I am sure th r  H ousr will b r  at one with me 
in demanding tha t this should be stopped 
forthw ith, bccause the so-called big entrepre
neurs a rr  squeezing out the small exporters 
who, despite everything tha t you may say 
about the smallness of their operations, they 
ha\ c contributed in a very big way in enab
ling this industry to play a pivotal role in  
India’s export*.

Now there is a related problem of regis
tered exporters policy and entitlem ent which 
has become a big racket. 1 would like to 
know who is indulging in  this racket because 
the small exporters who have been given this 
entitlem ent cannot dispose it of and they find 
a ready market in Bombay. T he big exporters 
have enteied the field not only to  the 
detrim ent of these interests bu t also to convert 
the whole thing into a  big racket. I  would 
urge upon the M inister to stop these entitle
m ent licences forthw ith because they are 
having a disastrous effect on the m arine 
export industry as a whole.

I am sure the hon. M inister knows that 
a num ber o f units in Cochin have closed 
down, including the pioneering units who 
entered the field in th r late fifties. I  refer to 
th r Cochin Companv and the Indo-M arine 
Agencies. In  view of the im portance of this 
question, I would urge upon him to  look into 
this question and urge th r  Finance M inistry 
to arrange for finance through the N ationa
lised Banks for small exporters.

Once again I welcome the Bill which is 
a fiist step in the right direction. Despite its 
handicaps and shortcomings in the drafting 
o f the Bill, I  hope it will help our m arine 
export industry and the national economy as 
a  whole.

SH RI DHAM ANKAR (Bhiwandi) : I
rise to support the M arine Products Export 
Development Authority Bill. T here is a huge 
wealth hindden under the sea w ater in the 
form of minerals, fish and other bye-products.
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[Shri Dhamankar]
It is very necessary to exploit them not only 
for consumption within the country but also 
for export to earn foreign exchange.

There are different schemes being imple
m ented a t S tate level and also a t the Central 
level. T hana district in M aharashtra has a 
long coastline commanding an ample wealth 
of fish and other by-products. T he State 
Government is developing it by adopting 
several schemes, specially in the co-operative 
sector. W e need to train  the fishermen, the 
young boys and  im part to them scientific 
knowledge of fishing, canning and other 
aspects. T h r State Government has started a 
Fisheries School a t Satpati near Palgar for 
the prim ary and secondary levels. I would 
suggest tha t education at college level with a 
bias on fisheries should be im parted. 
Universities should be a.sked to takr up this 
m atter and establish fisheries colleges at diffe
rent centres on the sea-c<»a.st.

Fish and its bye-products such as shark 
liver oil, glue etc. are being developed and 
there is a  considerable potential for export 
to earn foreign exchange. T here are various 
schemes sponsored by the C entral Government. 
I  would m ention one here. In  Kochivda 
near Bassein, there is a scheme being imple
mented by the Central Government. A sum 
o f Rs. 7 lakhs has been given for fisheries for 
setting up an ice factory for preservation and 
also for given boats operated by diesel 
engines. I t  is a  co-operative society which 
gets financial assistance from the Central 
Government. This is the only scheme in 
T hana district, but the scope for the industry 
there is vast. 1 request G overnment to have 
other centrally-sponsored schemes also on this 
coast.

One of my hon. friends who spoke sug
gested that this industry should not be 
nationalised. 1 agree w ith him. I t  is a  new 
industry and I would request Government to 
give the maximum preference for the co
operative sector. In  the co-operative sector, 
there are fishery societies being financed by 
the State Government by giving medium term 
loans, bu t the interest rate is high. I would 
request that concessional interest rates be 
given on loans to these societies which are 
engaged in developing these products.

Boat-building also needs to be undertaken.

At Satpathi there is a  society w ith boat 
building as one o f its activities. I t  needs 
enough finance to produce more boats and 
supply them to the different fishing-centres on 
the various coasts.

Canning factories on a co-operative basis 
have also to be developed for canned fish 
which needs to be developed. There is a big 
prospect for tank fish to be exported.

W ith these few words, I support the BUI.

SH R I N.M. B AN ERJEE (K anpur, : Sir,
just givr three minutes fur the hon. Member 
from Orissa.

M R. D EPU TY  SPEXKER : Ml right

SH R I D .K . PANDA (Bhanjanaqar) : Sii, 
while welcoming the present Bill, 1 would just 
like to bring to the notice of I he lion. 
M inister th r realities that should lie faced in 
Orissa. The Chilka lake which occupies a 
large area in Orissa, is one of the biggest lakes 
in India. It needs development Already, the 
World Bank is going to send its own expert 
team  to find out whether it is {Kisaiblr to 
make it useful—

M R. DEPU TY  SPEAKER : How does
nil this tom e under marine fishing ?

SH R I I) K PANDA ; 1 am coming to
that

SH R I S.M. BA N ERJEE : In  the lake 
there is fish.

M R. D EPU TY  SPEAKER : Hie Bill is
about marine fishing ; not lake fishing.

SH R I D .K . PANDA : The Orissa Govern
m ent has already given its proposals, because 
tha t will be the biggest exporting centre for 
fish, since good possibilities are  there. T h a t 
has bern  examined by th r expert comm ittee 
of the Orissa Government am i the proposals 
have been forwarded to the Centre, and the 
Centre has also, on its own, referred the m atte r 
to the W orld Bank for developing it as the 
biggest fisheiy centre. For that purpose, the 
W orld Bank are sending th r ir own experts to 
find out the sources.
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W ith regard to  G opalpur Sea-part, there 
i« also a development project; and the proposals 
have rcached the Centre, and I am sure the 
Centre will take into consideration th a t aspect 
o f the m atter because the sea w deepest a t tha t 
point which is specially helpful fo r the fishing 
industry. Therefore, these two aspects may be 
taken into consideration and the projects 
quickly developed

M R . DEPUTY' SPEAKER : Shri Shashi 
Bhushan. I make an exception for you. Only 
five minutes.

siftx ( tfm  feft) :
w w m  ■Hi*pr sft ttwfri 
|  s r o t  q ra F irc re

a r k  ^ f r  ^  f ^  * r^ r  f a t f r  a f k  an r-

^tTO % ^5T % ^SRTT f w  I
q rr  w  h r  z m t  w  %

a r m r a  % q r  m
cT̂TT fpr*V sfn? % f r r ro t  % 

5* 3TT ark 40 %
jpfta fror i w i

anr ftTO ^ hW h^ t *ft
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ark tft snfr «rfr £ aft 3n*r ^
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T H E  DEPU TY  M IN IS T E R  IN  T H E  
M IN IST R Y  O F FO R EIG N  T R A D E (SH RI 
A.C. G EO RGE) : M y jo b  has been very
much lightened bccause the hon. Member* 
who participated in the discussion have thrown 
a  lo t o f light on the subject, and I may 
thankfully acknowledge tha t there is almost 
unanim ity in supporting this Bill.

O f course, one or two friends pointed out 
tha t there are some defects in the Bill and 
were naturally  thinking of sending it to a 
Select Committee. O ne or two friends sugges
ted that deeper thought has to be given to 
different Clauses. I have absolutely no hesita
tion to accept that, but this Bill is already 
late. I t  ought to have been brought much 
earlier, and this subject cannot afford to be 
left in the lu rrh  for any more time.

We are discussing about an industry which 
during the short span of ten years, has made 
great strides. As my hon, friend Shri Unni
krishnan pointed out, between I9t>l and 1971 
the export has become ten-fold. In  1961, the 
export o f m arine products was Rs. 4.13 crores. 
This year, I  am happy to inform the House, 
wc have already c ro w d  the Rs. 40 a  ore 
mark. Last year it was only Rs. 35 » rores. 
W ithin ten vears it has increased from Rs 4 
to  Rs. 40 crores and m the last year by R< > 
crores.

According to a prelim inary study made by 
the Indian Institute of F om gn  T iade , we are 
quite hopeful that bv 1973-74 the export wdl 
be to  the tune of Rs. 61 crores, and tha t by 
1978-7U we can make a reasonable target of 
Rs, 118 crores. There is immense wealth m 
the ocean. This is a completely untapped 
source, and the points made by hon. friends 
are quite relevant.

Shri H aidar was pointing out tha t in 
Bangla in some part the prices are very high. 
A t the same time my good friend from 
Mysore, K arwar, waj pointing out th a t 
hundred mackerel could be had for one 
rupee. Shastriji, on the other hand, pointed 
out that for a kilo o f rather moderately 
good fish you have to pay Rs. 12 in 
Delhi. This symbolises the real problem  o f 
this industry, At one point the toiling class is 
getting only a meagre income, if  not a  
pittance.

M R . DEPU TY  SPEAKER : I  think you
are conserving them for export.

S H R I A.C. G EO R G E : We will have to
take the totality  o f the picture  for export. 
So, we are envisaging an over-all improve* 
ment in the entire situation. Locating the 
shoals, doing necessary research work, fisheries 
biology, fisheries technology, production 
improvement, marketing methods, everything 
that is connected with the m arine products 
industry and its export are envisaged in this 
BUI.

It has been pointed out that there are not 
enough powers, but when we come to the 
discussion of the Clauses, I shall point out 
what has been incorporated in the different 
Clauses. But I am happy to note that there 
is over-all appioval and over-all support for 
this Bill.

My hon friend Shri Somasundaram has 
pointed out that the Centre is slowly trying 
to encroach on the rights of the States, but I 
m a\ inform him that this Bill was brought to 
the notice of the Tam il Nadu Government and 
it has been welcomed b \ the Tamil Nadu 
Government. In  fa it, all the maritim e States 
of the country have welcomed it, and we are 
happy that there is a very large measure of 
support to this Bill.

Mv hon. friend Shri Stephen has pointed 
out that there are uot enough powers. We 
will come to that in the Clauses, but I only 
submit that this Bill may not be sent to the 
Select Committee, and it may be passed as 
quickly as jxmible, after going through the 
Clauses.

MR. D EPU TY  SPEAKER : 1 shall put
am endm ent No. 1 to vote. The question
is :

“ 'That the Bill to provide for the estab
lishment of an Authority for the develop
ment o f the m arine products industry 
under the control o f the Union and for 
matters connected therewith, be referred 
to a Select Committee consisting o f II 
members, nam ely :—

(1) Shri C hhutten Lai

(2) Shri H iralal Doda
(3) Shri In d ra jit G upta
(4) Shri Nathuram Mirdha
(5) Shri Lalit Narayan Mishra
(6) Shri Amrit Nahata
(7) Shri Birender Singh Rao
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(8) Dr. H .P. Sharma
(9) Shri R am  Deo Singh

(10) Shri Atal Bihari Vajpayee ; and
(11) Shri R am  C handra Vikal

with instructions to report by the last day of 
the first week of the next session ” ( I)

The motion was negatived

MR, D LPli I’Y SPEAKER : I'hr question

‘ I'hdt the Hill to provid* foi th<f 
establishment o f an Authority for the 
development of the marine produits 
industry under the control o f the Union 
and for matters connected therewith, be 
taken into vonsideration ”

Ih t motion it as adopted

M R. 1)1 PI 1Y SPEAKER . The question
is :

‘ Jh.it ( laust 2 stand p a it of the BUI.”

Jhe motion ua s adopted

( laust J  u tn  added to the B ill 

Clause j- [Definitions)

SH RI C M S lIP H L N  (M uvaitupu/ha)- 
1 beg to move 

Page 1, line

after ‘‘fishery p ioduch” tnrert 
‘ ‘ ,fishe*d from sc a v* atei ” (2)

Page 2,

after line *6, wxert
‘(m) “ off-shore fishing”  means fishing in 

wateis more than twenty fathoms in depth;

(n) “deep-sea fishing” means fishing in 
waters more than forty fathoms m 
d e p th / (3)

I  am  speaking on all my amendments. The 
two m ajor points which I would like the 
Minister to take care of are these. Marine 
products have been defined to cover all types 
of fishing products, wa fish as well as inland 
fish. T he entire fish is sought to be brought 
under the purview o f this Bill, but when we

pass on to Clause 9 we find that direction 
and financial assistance arc contemplated only 
for sea fish. Clause 9(2) (d) reads :

“rendering of financial or other 
assistance to owners o f fishing vessels 
engaged m off-shore and deep-sea fishing 
anti owners of processing plants or storage 
prtmiscs........ **

This Authority will have power to give 
financial assistance only to one class o f persons 
engaged m fishing, i.e. only those who are 
fiohing from the sea. hven there not all of 
them are covered. I t  is confined only to those 
engaged in off-shore fishing. i.e more than 
20 fathoms but below 40 fathoms and deep- 
sea fishing i.e more than 40 fathoms. Only 
the big monopolists and big magnates are 
engaged in fishing far out into the sea and 
the Bill seeks to give financial assistance only 
to them rIhere  are ccrtam  c lasses of peope 
who teally need assistance—the in-shore 
fishing people with non-merhamsed or small 
mechanised boats. There are persons who are 
doing inland fishing. All o f them  contribute 
a substantial portion of the entire fishing 
produce of the country. I t is these people 
who need assistance tha t they may equip 
themselves for the higher type of fishing. But 
this Bill says, we will give assistance to deep- 
sea fishing and ofl-shoie fishing people, namely, 
tha t type of people mentioned by Shri 
Shashi Bhushan and Shu  Unniknshnan ? One 
o f my amendments seeks to give assistance to 
the other type of people also. Let them give 
or not give, but let the Authority be vested 
with the power to give financial assistance to 
the.se people, if  they feel it i* necessary to do 
so

Secondly, as I emphasised yesterday, let 
us not forget the m ultitude o f fishermen who 
are fishing with country boats and engaged m 
non-mechanised traditional fishing. Let us 
not foi get the workers who are exploited there. 
We arc seeking to collect 3 per cent ad  valorem 
on the quantities winch are exported and that 
will come to a substantial amount. Is that to 
be conserved only for assisting the owners of 
fishing vessels, storage houses and conveyances, 
or is for assisting the workers also, who aie 
exploited, living m huts not quite fit for 
human beings to live in ? Should there not 
be a provision in the Bill which authorises the 
Authority with the power to give assistance to 
them also if the Authority in its wisdom feels 
that it is necessary and appropriate to do so ? 
That provision is not there.
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[Shri C. M. Stephen]
Thirdly, th r  Authority is composed of two 

Sections, official and non-official. The official 
section is covered by certain ministries. I  have 
mentioned th r Labour M inistry. M r. 
Unnikrishuan has mentioned two ministries. 
Though he has not tabled any amendment, 
the hon. Minister can certainly take note of it. 
I f  it w to be u comprehensive body taking 
care of everything and acting as a sort of 
clearing house for the different departm ents 
to operate so that their may be no bottlenecks, 
is it not necessary that all thr ministries 
concerned with this should coinr togrthei 
round the tabic and have a foium foi discus
sion ?

The purpose is that representatives of 
every interest musi < ome into this body. My 
complaint is, while the representatives o f the 
mini* trie* and of the owners of vew ls. storage 
houses arid conveyances, the big n u n , the 
middle operator who makes money, arr there, 
workers ha \e  no representation. The Bill is 
for supervising the functioning of the big man, 
whether lie must h r given licences, export 
permits, etc. This Authority is constituted to 
exercise that jurisdiction over him.

But this authority is being loaded up with 
his representatives only whereas the persons to 
be looked after, th r w oikro , p< ople who are 
woiking on a co-opeiativt basis, taking boats 
from the Government and working on a co
operative basis, catching fish and selling, they 
are not represented there. There are thousands 
o f small boat-owners who do not operate in 
th r deep sea and they are not represented 
there. Yesierdav I had information from mv 
place that currently a struggle is going on 
between the country boat owners and the 
mechanised boat owner*. T he sea-roast ot 
Quilon is lined up with rountry-boats in 
order to prevent others from operating in the 
coastal areas because their livelihood is* bring 
threatened. So, th rrr  is contradiction and 
conflict betwern thrii irttnests. All o f th« m 
h.Af to be represented here.

(Joining to the definition clause, as a layci 
1 tint! it difficult to understand certain provi
sions «*f this Bill, “ off shore fishing", “ deep 
sen fishing’' etc., are not legal technical terms. 
They have got to be defined. We do not find 
those term in Webster’s dictionary. W r may 
perhaps find them in ti&hing technology. 
Should they not be defind so that there will

be no difficulty later on ? So, I would suggest 
tha t there should be a definition clause.

These are the reasons why I have tabled 
these amendments. T he hon. Minister may 
look into them, which 1 suppose are not 
idiotic, and agre** to adopt those amendments 
which are a u  rptable to him.

SITRI A C . G E O R G E : My hon. fi. end, 
Shri Stephen, ha- rnovr<i some amendments. 

I he point raided in one amendment he has 

himself answered towaids the la tter part of 

his speech when he said that for the definitions 
of “ off shore” and **d'*rp v \j” fishing there is 

no lei>al sau< tit) “ in shoic” is < onsidetrd to 
be upto 10 fathoms “off shore” from 10 to 40 
fathoms and beyond 40 fathoms i-t “ deep sea” 
fishing for which there is no legal sanction 
They are technical tcum .

14.38 h r* .

[Shki K. N. T iw aky in the Chair]

SH R I K.. P. IJN N IK R ISH N A N  : Why 
do vou not define it *

SH RI \  C. G E O R G E : It cannot l>r 
defined hv law. I t  is a technical term

SH R I AT \L  BIHAR I VAJPAYEE 
''Gwd.lioi i W hat about tishmg m troubled
wateis

SH R I A. C. G EO R G E : These things 
t an be included in the rules d tat we are 
flaming. So, 1 accept the sprit o f th r sugges
tion.

Coming to representation for different 
categories, if you go through the composition, 
already fivr direct Ministries are represented 
th r r r . Then clauv (4) says “ the interests 
of persons employed in the marine products 
industry” . Over and above that, clause /fi) 
says ‘Such other persons, or class of persons, 
who, in the opinion o f the C entral Govern
ment, ought to be represented/’ T en seats are 
left for them. W r have provision for employees 
and w r have provided ten seats for other 
in te re s t. So, we can definitely include them 
their.
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SH R I C. M. ST E P H E N : W hat exactly 
do you m ean by “employees in the marine 
industry" ? “employee” means employed on 
wages by some body , “employed” means 
engaged in  the industry, or employed in the 
co-operatives, functioning and answerable to 
nobody. These are different types o f persons. 
Sof the term  “ employee”  can  have many 
meanings. W hen you are so liberal on so 
many other questions, why rould you not be 
liberal with the persons who are working 
there ?

SH R I A. C. G EO R G E : In  the case of 
other similar statutory authorities, these 
details are not included in the Bill These 
are details which .ire worked out when we 
fram e the rules We ran  define as to who 
are the employers and make provision for 
them in the rules

\bw ut (Min rs, we have only said, “ in
terests* of owrn rs of fishing vessels, processing 
plants” rtf 1 here is no mention of big 
owners m ,mail owners. We < au define 
“ owners” to include small owners also.

SH R I t  M S1EP1IEN : No, that is
wrong \  eweh .ire defined here It says :

‘ lishuig vessel” means a  ship or 
boat fitted wish in« Jiam cal means of 
propulsion"

It is the owner of this fishing vessel who is 
given representation. It is all light for off
shore fishing. But there are large fleets, of 
non-mer banned boats operating inshore. You 
must also ensure that inshore and inland 
fishermen al*o corne into the picture Your 
definition doe* not take care of them. The 
other people aho  must be given financial 
assistance or something Ihey also must be 
represented there. The different interests 
must be taken into account Every type of 
owner will not ronic in under this definition 
o f a fishing vessel.

S H R I A. C. G E O R G E : In  the com
position there is a clear cut provision. O ut 
of th irty  members to  Ik- there, we have 
defined only twenty ; the rest ten arc left to 
be defined a t the stage when we frame rules 
and go into details. All these aspccts are to 
be brought ou t and can be considered by the 
House then.

SH R I J  AG ANNATHRAO JO S H I :
(Shajapur) : Why do you not assure tha t 
adequate representation will be given to th a t 
community ?

SH RI A. G G EO R G E : I can categori- 
cally give an assurance to this House tha t 
adequate representation will be given to the 
smaller sector also 1 am sorry, Sir, th a t I  
will not be able to accept the amendments.

M R  C H M R M A N  : Is Shri Stephen 
pressing his amendments ?

SH R I C M. STEPH EN  : No, Sir. I 
wish to withdraw them.

M R  CH A IR M A N  : Has the hon.
M em ber the leave of the House to w ithdraw 
his amendments Nos 2 and 3 ?

SOM E HONf M EM BERS : Yes.

Amendments Wo. 2 and 3 were, by leave, withdrawn

M R . CHA IRM A N  : The question is :

“ That clause 3 stand  p a rt o f the 
Bill.”

Th t motion was adopted.

Clause 3 was added to the B iU
Cbrntte 4 -~(E\tabluhment and constitution o f the 

Authority).

M R C H A IR M A N : Is Shri Stephen 
moving his amendm ents .*

SH R I C M. STEPH EN  : I am not
moving my amendments.

M R . CH A IRM A N  : The question is : 

“T hat clause 4 stand part of the Bill.”

The motion was adopted.

Clause 4 was added to the B iU .
Clauses 5  to 8 were added to the B iU .

C lau se  9~~(Functions o f the Authority).

M R. C H A IR M A N : Is Shri Stephen 
moving his am endm ents ?
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S H R I C. M . STEPH EN  : I  am moving 
only am endm ent No. 9 I am  not moving 
the other amendments.

SH R I A. C. G EO R G E : 1 am accepting 
am endm ent No. 9

Amendment made :

Page 4, lines 46 and 47,—

omit “ under th r  technical guidance
o f the C entral G overnm ent”  (9)

(S ftrt C M . Stephen)

M R . CH A IR M A N  : T he question is :

“ T hat clausc 9, as amended, stand 
part o f the Bill.”

The motion was adopted

Clause 9. as amended, was added to the BiU.
Clauses 10 to 34 were added to the B iU .

Clause / , the Enacting Formula and the 
T itle  were added to the B ill.

SH R I A. G G EO R G E : 8 k , I move : 

“ T hat the Bill, as amended, Ik* passed.”

M R . CH A IR M A N  : M otion moved : 

“ T hat the Bill, as amended, h r  passed.”

SH R I C. JANARDI1ANAN (T nrhu r) : 
Sir, I support this Bill and I hope that this 
House will pass it as soon a? possible, because 
it has come at the most opportune moment, 
although I  would liavr been happy if  the 
M inister had accepted some of the am end
ments of my hon. friend, Shri Stephen. Short
comings are there and, I  think, the Bill is 
not adequate. Bui even with all itj» weaknes
ses, I think, this Bill can do a great iot to 
strengthen the m arine industry in this country.

Thf Minister, while replying to the 
debate, was telling us that in the last ten 
years oiu export# increased tenfold. M ay be, 
he is right because he i*i speaking from figures, 
but I am  afraid about the condition in 1972.
I comc from a Stale where the m arine in
dustry is very mu< h developed. Some o f my 
friend*! here referred to the fa r t that m any of 
the units of the marine industry m  tha t State

are closed down because of some technical 
difficulties, dearth  of fish, no facility to go 
in for deep sea fishing, and people not getting 
adequate help from the Government. I  hope, 
the exports will go up this year. I  do not 
know if  it will ever lie a  fai t. Anyway, w ith 
this new Authority, I  hope, the m arine in
dustry in K erala will be developed soon 
and the Government will take care o f that 
State.

Twro or three years back, the State 
Government of K erala placed before the 
Government of India a M aster Plan to deve
lop our marine mdustrv and to increase the 
production of marine pn*ducts. But nothing 
has happened so fai I f  that attitude is going 
to continut with this new Authority, I think, 
nothing is going to happen. St;, the attitude 
o f the Government of India should change 
and, I hope, it will ihangr* and that will im
prove our m arine industry.

With these words, I suppoit this Bill.

S H R IK  SURYANYRAYANA (fcl.iru) : 
M r. Chairm an, Sir, a t the outset 1 thank the 
Government for bringing forward tin* ttill 
which is going to be passed now

A ndlua has also 600 miles of toast-line. 
T he Government o f A ndhra Pradesh have 
submitted several proposals to the Govt rm ncnt 
of India, pariicularlv to cat<h prawns which 
is the foreign exchange earner with big poten
tiality of hca fish from its toastal area along 
with the K erala State. Though the A ndhra 
Pradesh Government have submitted 16 or 17 
proposals* fiom  1955 onwards, they h a v r  not 
sam tioned technically even or 4 of them. 
Finally, the A ndhra Pradesh Government 
requested to sanction at least the proposal to 
exploit prawns which is the most delirious 
food for American and British people and 
which they cannot get in their country. T he 
freezing facilities and transport facilities are 
given to only M adras and K rra la . They do 
not touch Vishakhapatnam  and K akinada. 
O n  account of lack of transport facilities and 
freezing facilities, the A ndhra Pradesh Govern
ment are not able to  exploit the potentialities 
o f the marine industry, the fishing capacity, 
and to help the Government to cam foreign 
exr hange.

I would like to  quote here a news-item 
which appeared in the Hindu dated 27.3.72.
I l  says :
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"T he Union Cabinet is understood to 
have cleat ed a  proposal for an agreement 
with the Soviet Union for the supply of 
deep sea fishing vessels to give fisheries a 
big boost during the Fourth Plan.”

T he Government should a t least give some 
preference to Andhra State where there is big 
potentiality in m arine industry. Some of the 
Russian deep-sea fishing vessels may be allo
tted to A ndhra Pradesh along with o ther 
States. There are already Norwegian project* 
in M alabar and they are doing well. They are 
earning foreign ext hange.

M any of the hon Members have suppor
ted the Bill and they have given certain 
suggestions I hope, the hon. M unster will 
<o«sider them. The hon Minister has also 
given an assurance that at the time of rules- 
making thry will consider the proposals m ade 
by th( hon Members, particularly to get all 
the benefits to fishermen in our socialistic 
pattern of soactv. There are no facilities for 
small (ithermen The State Governments arc 
also giving help In big felluws \ s  my hon 
linend, Shn Shashi llhushan, said, there are 
big firms whi<h a r c  exploiting fishermen and 
which a n  exploiting the Government. They 
are exeortmg h^h and making huge profits. 
T heic  are 4 or 5 big linns operating in Andhra 
Piadesh which ari making huge profits. T he 
A ndhra Government, for lack of funds, are 
obliging thr foreign companies and also big 
Indian  companies It is lx ttcr, at th t tune of 
rules-making and allotting money, the Govern
m ent should give preference to coastal areas 
of the State. Fibherm* n are the people who 
risk their lives going into the de**p sea fishing 
Even though there ar~ no mcchanical boats, 
they are going into lot of areas in the deep 
sea. Therefore, preference may he given to 
the fishermen cooperative societies.

Government should also consider helping 
the A ndhra Pradesh Government. Th< re are 
certain proposals submitted by them. I think, 
the M inistry of Foreign I rade and the Minis
try o f Food & Agriculture are dealing with 
this. Roth the Departments together should 
consider how best to help the State Govern
ments, how best to export and earn foreign 
exchange.

So fa r as the proposals submitted by the 
A ndhra Pradesh Government a rt concerned,
I want the Government to expedite the m atter 
and to  satisfy the m arine people there.

S H R I A. C. G EO R G E : R ight from  the 
beginning of the discussion o f this Bill, various 
points have been made by the hon. members. 
But the core o f the point is, as m any o f the 
friends correctly pointed out, exploitation and 
that too exploitation by big houses in  small 
m en’s business.

While we note with gratification tha t 
export has increased ten fold-the graph is 
going up steadily-,we may have to think how 
mur h the actual producers, the fishermen, the 
employees who arc engaged m this trade, are 
benefiting by that. The lure o f foreign exch
ange, wc are quite aware, is bringing in  quite 
a few big cartels into this field. T hrough this 
Bill and the fu rther rules to be fram ed, it  will 
be the endeavour of the Government of Ind ia  
and this M arine Products E xport Develop
ment Authority to sec that our exports grow 
in a highly encouraging m anner and a t the 
same time the benefits pass on to the m an who 
is really earning that. I  do not want to  m en
tion to the House, 1 do not want to make it  
more clear, but we are qu ite  aware that all i* 
not going well in this trade. Some people 
who have absolutely nothing to do with fishing 
business are moving into this small m en's 
business simply for the lure of foreign exchange 
and some other m anipulation th a t m ay possi
bly be made. We are trying our best to pre
vent it, and quite soon we will be bringing up  
proposals to plug these loopholes. I t  will be 
the endeavour o f the G overnment of Ind ia- 
the M inistry of Foreign T rade and the M arine 
Products Expot t Development Authority once 
it comes into existence-to see that this industry 
eaters to the benefit of thousands and thous
ands o f  employees and lakhs and lakhs of fis
hermen ; evcrv care will be taken in our fur
ther actions to see th a t the benefit is given to 
thr pioducer, the toiling class, and  the present 
lacunae like lack or discipline and  regulations 
are lemoved. Even yesterday I  pointed ou t 
that the very necessity for the establishment 
o f this Authority arose from lack of discipline ; 
anybody ran  enter this, anything can be done 
and any sort o f m anipulation can go on, and  
we have little powers now to control it. W ith 
the establishment o f this A uthority we are  
quite hopeful th a t we can elim inate the middle
men, the exploiters and the big shots who a rc  
moving into the small m en’s business.

I thank the hon. members for all the 
valuable suggestions. All the suggestions will be 
given very due consideration, very serious 
consideration, and the m axim um  possible



MARCH 29, 1972 PtmdnU's Addnss 156

[Shri A. C. George] 
accommodation will be made in the national 
interest, in the interest o f the industry, when 
we frame the rules. I  may again assure the 
hon. H om e tha t the employees, the fishermen 
and people who are engaged in this field will 
always be given representation and due con
sideration.

SH R I K. GOPAL (K arur) : The hon. 
M inister mentioned about 'big shot*’ Can he 
be more specific about it ? It seems, mono
polies like India Tobacco, D. C. M . and 
Britannia are trying to enter this field. Can 
the M inister be specific about the ‘big shots' ? 
M ay I also know w hether definite steps will be 
taken to  prevent people who have no connec
tion whatsoever with this industry, entering the 
fie ld?

M R  CHA IRM A N  He said that all con
sideration will be given to  the suggestions 
made by the hon. Members and utmost care 
will be taken

Now, the question is :

“T h a t the Bill, as amended, be passed'*.

I  he motion ivas adopted

155 Motn. o f Thanks oh

15 hr®.

M O T IO N  O F THANKS ON PR ESID EN T S 
ADDRESS— Contd

M R. C H A IR M A N : Now, we take up 
further consideration of the Motion ol Thanks 
on the President's Address. M r. Vajpayee
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